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Whether the name (including as
far as possible; the name of
father/mother/husband),  age,
occupation & address of the
petitioner(s) . and- - - the

‘Vrespondent(s) are given?’

NOTE:

.. whose favour the direction is. .. .
issued” that' can' be 'made

_ Where the respondent is " an

officer, his name, designation
and office address alone are
enough, - e

Whé%ﬁer the parties -impleaded

as ~ petitionér(s) - & -

respondent(s) are proper?

In case of Civil Contempt for
disobeying the .order of the
Tribunal, it is the party in

impleaded as petitioner and
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direction is impleaded - as )

fésbbndénf‘ -

In case of criminal contempt,

the party who is alleged to

have commltted contempt, that’

can ‘be” - © 1mpleaded as

respondent.

Nature" of the Contempt (Civil
or ‘Crimindl)  ~ and the
provisions of the Act invoked?
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_ - (b) Date of filing of the Contempt
’ . Petition ? - :

(c) Whether the petltlon is- barred
’_by the limitation under - i
Section 20 of the Contempt of

. Courts Act, 19717

5. (a) Whether the . grourds-

material faects constltutlng ' €?>
the alleged. contempt
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‘numbered? Gl

N
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| - accompanied by supporting - ... . ., SRR
| : documents or ceritified/ . o Ay ﬁfs*

photostate (attached). copies: -
. .Of the.originalA thereof? ~ &/

.{d) .1f.. the petitioner relies wpon.: . - .« .
any. -other document(s) in _his ' N
possession, whether copy .of e 5/‘%3
such document(s) is/are filed:
alongwith the petition?

{e) Whether the petition and its - .- . - - o7 i e -
~ annexures have been filed in: af:»'-;'“ S «F;céj‘ L
paper book form hnd duly.. . -~ - <7 .7
indexed and paginated? S

(f) Whether three complete sets-of
the paper-book have been filed
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. | respondents than one?.

(g) Whether equal number of extra- - - 7.
/ copies of paper-book have been- . -- cned
(j N filed *n case there are moreﬁf”‘*‘t"

% . reSgcadents than one?. .. T
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v "the Motion is ”by iﬁttorneyf,;:ﬁn
o , General/Solicitor ' - ‘General/ .
Addtitional Sollcltor General
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~ petition indicating the place .
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A. The proposed Contempt petition arises out of "an order
dated 1S /)?" 0 / __ passed by a Bench consisting of Hon'ble )~
YoSte 0F f%@v Trstee Jshat Aganuwaty Ao
Houste_piy- Gavinctan. S, Tam Pl m( #)
The petltloner( ) contention is that the aforesaid

order of the Tribunal has not been complied with and the
respondent(s) . has/have committed contempt. The papers are in

order. ~May llst the CP before the Bench for preliminar
hearing Uinder ‘Rule 7 (i) of the CAT (Contmept of Courts)
Rules, ?%92 . ~ v :
| ' OR
J TN |
B. " The Contempt Petition (Civil/Criminal) is deficient in
respect of item Nos. and
(a) Petitiem has not béén filed as durable white l'

foolscape folio paper\bf Metric A-4 size (30.5
cm long & 21.5 cm w1dey\w1th a left margin of
5 cm and rlght margin of 2$3 cm.

(b) Please also ensure that the parties arrayed in
the CP should be made as parties in OA.

If approved we may notify the'Contempt Petition under
objection j--; rectify within seven days.
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In case of C(Civil Contenpt
whether the petition is
accommpanied by a Certified
copy of the  judgement/ "
degree/brder/writ/undertaking o
alleged - to have . been
disobeying by the -alleged
contemner? .

In case of criminal contempt,
‘not covered by Section 14% of
the Contempt of Courts Act,
whether the petitioner has
produced the consent obtained
from the Attorney
General/Solicitor )
General/Additional Solicitor
General 7

(b) If not, whether the petition
containes the reasons thereof?

(* - Contempt committed in - the
bresence or ' hearing of . the
* Member(s), T e

11.- Whether the petitioner had

: previously made a Contempt

Petition: on - the same facts?

If so, have the following been
furnished :

Number of the petition?

Whether the petitibn is
pending ? ; and - |

If disposed of, nature/result_
of the disposal with date?

Whether the draft charges are
enclosed in a separate sheet?

FOR ATTENTION : Orders on the adminstrative side hav
obtained from the Chairman/Vice Chairman or Member de
in case of action for criminal contempt, as required b
(ii) before placing for preliminary hearing.
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i Before The Central Admn.Tribunal (Principal. Bench) New Delhi%;

a

a.‘ P
o In The Matter Of . C.P. (Civil) No.g -7‘ /2001
In. 0.A. 1887/2000 -

Shri M.M.Chandra Applicant
V/s

Shri Vivek Rae
| Secretary(Planning)
‘ GNCTD & Ors. _ Respondents

Index

S.no - ‘ Particulars Page No.

1. | Contempt Petition(Civil)
alongwith Memo of Parties,
(_draft charges, affidavit 1 - 4

{\ 2, Annexure-Cl (Certified copy 5 — 6
of CAT(PB). Order dt. 15.3.2001

— <;%Zymw4;é£;2.

p . (Deepak Verma)
Advocate
CAT Bar Room,Faridkot House

New Delhi . -
Dt. 9/7/2001 New Delhl
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|
i_ 4 Before The Central Admn. Tribunal (PB) New Delhi
c.p. (civil) No. 8V /2001
In O.A. No. 1887/2000
(Memo of Parties)
Shri®M.M.Chandra
- s/o Shri I.C.Pant
y¥-281 B/12 Noida
G.B.Ngri{UP) . Applicant
, V/S
< s
v ¢/ Shri Vivek Rae

Secretary (Planning)

Govt. of NCT of Delhi
Players B‘G!Q- IT.P. sahale . &
New Delhi’.

C}z//;hri C.M.Vasudeﬁa

Secretary

Dept. of Expenditure,
Ministry of Finance
North. Block, New Delhi

3. shri P.K.Jealali =
~Joint Secretary, (UT) ' \
Ministry of Home Affairs, . )
North Block, New Delhi Respcndents
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Before The Central Administrative Tribunal Principal Bench N.Delhi
C.P.(Civil) No. /2001
In O.A. 1887/2000

Application on behalf of the applicants for Contempt of the
Honble Tribunal u/s 17 of the C.A.T Act r/w Rule 5 of the
CAT (Contempt of the Court) Rules 1986 ¢ the Contempt of
Courts Act,1971,

Most Respectfully Showeth
That the Honble Tribunal in its. Order dt. 15.3.2001(}nnx-¢1)

has obserVed that

t

...the learned advoecate appearing on behalf of the

. respondents, has placed on. record a communication of
5.3.2001 addressed by the Govt. of India, Ministry .of Home -
Affairs to the Secretary (Planning). Govt. of NCT of Delhi
whereby the Central Govt. has approved the revision of
pay-scales of Assistant Programmer and Data Processing
Supervisor as claimed. in the present O.A. This is 4in
addition to the approval similiarly granted on 16.12.99

at Annexure-Al to the 0.A. ®hish approval was on certain
conditiona. Later approval of 5.3.2001 is. unconditional !

2. That the Learned Tribunal directed the Respondents. to
grant the revised pay scales as claimed by the applicants in
terms of aforesaid approﬁal of 5.3.2001 expeditiously and
within a period of three months.

3. That despite of this the Respondents have not granted the

revised pay scales applicable w.e.f. 11.9.89 to the applicants

nor sought any extension of time, till filing of this Contempt

Petition, although the stipulated period had expired..The

. respondents therefore, intentionally, willfully, voluntary
" & knowingly disobeyed the Orders of the Honble Tribunal &

committed Contempt ,
Prayer- In view of the facts stated aboVe, the applicants pray
the Honble Tribunal (i) that the respondent be
proceeded against for Contempt (ii) Impose cost on

the respondent & in favour of applicants. Prayed Accoxdingly

 New Delhi ' 44(//47i;%$;7///
Dated-9.7.2001 ~  Applicant

. Verification-

I M.M.Chandra s/o Sh.I.C.Pant. r/o ¥-281 B/12 Noida

do hereby verify that the contents of para 1 to 3 are true &

correct & nothing is concealed therefrom.
- Verified at New Delhi on this 9th day of -July,2001

/\//ﬂ
Deponent




_DRAFT CHARGES

1, M. M CHAN DRA 8/o Sh, I .C. PANWT
applicant ’m tha aforusaid o. A. state & charge S/Shr.ji
Vivek Rae oM. \/E\suc\@va D) PK Ué[all &

“that you' have: volunt.axlly, willfully & in‘(_c\ntionally,
'known.ngly & 1n a’ 1ev;ngefu1 manner disobeyed tho Ordero
passed by thn, }Ionble C.A,T, (PB) New Delhi on P
:Thurotore you have n_nderod youLself liable to be
.probeedod agai‘ns\_ & pum.shed by this Honble

for contempt of thi« Court

- o J1§< ;.gi;'_ '~i""- . | D
} ) . New Delhi . ( ///////i;;i///f/’f

Datedcl/:}/JOO\ R . applicant




2001,

‘Signed & aﬁ Yn'béfore me

oy

»( eepak Verma) ¢
Advocate.

? "wﬂi; @ Y.

RPFIDAVIT
' 'I,. M M Chandra s/o shri X .c¢. Panl
applicant in the socompanying C. P(Civil) NO. /200

in 0. Aw \887 /&ooodo hereby somenly affirm

zl.ﬂ,;That I am convarsant with the facts of the case

Land compatent to zwear this affidavit. The
v ;ptthion hu, Leen - drafted by my counsel under
ofwmy ingtzuctions & I. have understood the
'.osame. The contenta of which are not belng
QVreproduced for sake of brevity but may

u:be treated part of th@ HEme.,

2.‘fQThat the ‘Annexures arc. certified copies
'.ﬂfof tha urdors of thig Honble Tribunal

3. mhat no matexlal LAﬂt is concealed

~ . {(Deponent)

o

'Verificat£0h4

Verigied tha\ the contenta of the. above'

’petition qre true to the best of my knowledge

bclinf qnd no part of 1t is falge,
Verlfiod at New Dolh; on thiz 9 day of :ﬁdy

" (Deponent)

?299/ B
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CENTRaL ADMINISTRATIVE TRIBUNAT_
PRINCIPAL BENCH A4

.. \ 0A NO.1887/2000
NEW DELHI, THIS THE 1STH DaYy OF MARCH, 2007,

HON'BLE MR.JUSTICE ASHOK AGARWAL, CHAIRMAN
HON'BLE MR. GOVINDAN S, TAMPI, MEMBER (A)

{7""'M.M.Chandra s/o Sh.I.C.Pant
¥-281 B/12 Noida

2. Dimple Thapar s/o Sh.L.R Thapar
E~8 Mukhram Garden, Tilak Mgx,N.Delhd

3. S.K.Johri s/o M.S.Johri
C 6/442 Yamuna Vihar Delhi

4. 6atya pal s/o Bh.Babu Ram
‘ NE 1252 A Nangal Raya N.Delhi-46

5. Mohan Singh s/o Sh.Kamal 'dingh
1400 Laxmi Bai Ngr N Delhi-20

17» 6. Vijay Shendra s/o Late sh. G.R.Shendra
A-9 Sector 20 Noida

7. Harbir singh n/o‘Sh.Shri Ram
village Nizampur Hapux

8, Maya Pam Tomar s/o Late Sh.K.S,Tomar
° 'k 25 Lane No.l East Vinod Ngr. N.Delhi

9. Ramesh Kumar s/o Late Sh.R.P.5ingh
197 B J&K Dilshad Garden Delhi

10 Ashok Kumar Meena B/0O Sh.Ramjilal
W2 125 Darghana Village, N.Delhi-12

N.Sushil Kannan s/o sh.A.R.Narsimha
8-IV 909 R.K.Puram New Delhi-22

12. A.P.Gautam s8/o Sh.S.P.Singh
Gautanpuri Dadri G.,B.Ngr.

13. Om Pal Singh s/o Sh,Ram Dass
n-68 Gharoli Extn, Delhi-96

14. Cch.Murli Krishna s/o Sh.Srinivas Rao

“» Bi/353F Janakpuri,K N.Dclhi - 58 APPHCHMG
( BY ADVOCATE SHRI DEEPAK VERMA
: v/s

UNION OF INDIA/GOVT. OF NCT DELMI

1, The Principal Secretary (fpianﬂ'n9>
: Govt. of NCT of Delhi
1.Kirpa Narain Marg,Delhi-54

2. The Secretary
Dept. of Expenditure
Ministry of Finance :
North Block, N.Delhi £

\ " 3. The Joint Secretary Uiy < i N ,¥:hl

:Y&(RJ ; ministry‘of Home Affairg sa
o orth Block, N.Delhi WQS;\\ T

-
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/ ’ o R D E R (ORAL)

Shri Justice Ashok Agarwal: -

Applicants herein are Assistant Programmers and

Data Processsing Supervisors. They claim refixation
of pay in the revised'scale of Rs.2000-3200 (Pre
revised) with effect from 11.9.1989 or the date of
their joining whichever is later. Shri Vijay Pandita,
the learned advocate appearing on behalf of the
respondents, has blaced on record a communication of
5.3.2001 addressed by fhe Government of India,
Miniséry. of Home Affairs to the Secretary (Planning),
V Go‘vernment of NCT of Delhi whereby the Central
Government "has approved the revision of pay scales of
Assistant Programmer and Data Processing Supervisor as
claimed in the present OA. This is in addition to the
approval similarly granted on‘16.12.1999 at Annexure
Al to the OA which approval was on certain conditions.
Later approval of 5.3.2001 is unconditional. In view
of the later approval of 5.3.2001, in our view;

nothing now survives in the present 0A. Respondents

will grant the revised pay scales as claimed by the
applicants in terms of the aforesaid approval of
’ 5.3.2001 expeditiously and within a period of three

months from the date of service of this order.

Present QA is disposed of in the aforestated

terms. No costs.

/ //W}ovindan S.7lamp1) JMSHOK Agarwal)s
Member (A) (CHa irman
p anriwa gt
RTIFIE® TRUE CORY
m"a‘“.onnnunlnm-ln .

wEgw arfivrd/Bestion
DT sy winey
Centra! Administrative Tribwag)
a9y comdty, wi fead)
?rincipal ‘Bench, New Deld!




IN THE CENTRAL ADMINISTRtATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CONTEMPT PETITION NO. 397/2001
IN
“OA NO.1887/2000

IN THE MATTER OF :

N I LL?*] 6]

M.M.CHANDRA PETITIONER

VERSUS

SHRI VIVEK RAE & OTHERS .r:....RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO.2

& INDEX
S.4No. ' PARTICULAR PAGE NO.
1. Affidavit on behalf of Respondent No.2 1-4
2. Annexure - | 5-6
3. Annexure — | 7
4. Annexure — il 8
B Morne 3 ﬁfg*auv@wu 3

e
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Filed Today
SRR

3
; gﬁy@o
ifam 7o/l iling NO......

5 guefaeziv/ D Reistrar

O e et

Seoretiry
Ministty cf Finance
(Deptt of Expenditure)
New Delni,

Q\\‘/(E/M VASUDEV)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ]
PRINCIPAL BENCH, NEW DELHI

CONTEMPT PETITION NO. 397/2001
IN
OA NO.1887/2000

IN THE MATTER OF :

M.M.CHANDRA . PETITIONER
VERSUS

SHRIVIVEKRAE&OTHERS ... RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO.2

I, C.M.Vasudev, s/lo S.N.Vasudev, aged 58 years, Secretary,
Department of Expenditure, Ministry of Finance, New Delhi do hereby solemnly

affirm and state as under:

1. That | am working as Secretary in the Department of Expenditure,
Ministry of Finance, New Delhi and am competent to swear this affidavit. | am

fully conversant with the facts of the case.

2. That a proposal was received by the Ministry of Home Affairs,
Government of India from the then Principal Secretary (Planning), Government
of National Capital Territory of Delhi vide his d.o. No. 10/17/95/DES/PLG/7348
dated the 27" July, 1998 for revision of the pay scales of Assistant
Programmers/Data Processing Supervisors working under the Governmént of
National Capitai Territory of Delhi w.e.f. 11.9.1989. The matter was considered
in the Ministry of Home Affairs who recommended the proposal of the
Government of National Capital Territory of Delhi for upgradation of pay scales

of Assistant Programmers/Data Processing Supervisors for the concurrence of

M. {*SUDEV)
\\/é/ Sprrmarv

Ministry cf Finance
Dapn of Expenditure)
New Delni,
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w the Answering Respondent on 15" February, 1999 and again with some
clarifications on 9" July, 1999. The matter was considered and the Ministry of
Home Affairs were advised on 24" August, 1999 to revise the pay scales of
EDP posts with the approval of their Financial Advisor as stipulafed in the O.M.

| No.7(1)/1C/86(44) dated 11.9.1989.

3. That the Answering Responderﬁ has been informed by the Ministry of
Home Affairs that in view of this advice an order was issued by them on
16.12.1999 (copy enclosed as Annexure - I) revising the pay scales of Assistant
Programmer/Data Processing Supervisor from Rs.1640 — 2900 to Rs.2000 —

3200 (pre-revised) w.e.f.11.9.1989.

4. That the Answering Respondent had also been informed by the Ministry
of Home Affairs that the aforesaid order for revision of pay scales was not
implemented by the Government of National Capital Territory of Delhi on the

‘ground that the order of the Ministry of Home Affairs was conditional. The

matter was again considered by the Ministry of Home Affairs and referred to the
Answering Respondent on 31% January, 2001 for relaxation of the conditions
relating to the rationalized EDP cadre. The Ministry of Home Affairs was again

advised on 20" February, 2001 to revise the scales of these posts with the

-9

approval of their Financial Advisor duly clarifying that Recruitment Rules may
be amended to ensure uniformity in future. Accordingly, Ministry of Home
| Affairs has with the approval of their Financial Advisor revised the order dated

16.12.1999 vide letter No. 13028/201/2001-Delhi-li dated 5.3.2001 (copy

enclosed as Annexure - Il) according to which recruitment rules were to be

modified to ensure uniformity in future.

5. That the Hon'ble Tribunal in its order dated 15.3.2001 in O.A.No.

1887/2000 (Annexure — IIl) while directing the respondents to grant the revised

{( M. ¢ RSBOEY)

Berrorary
\ /Ministry cf ¥irance
{Deptt. of Expenditure)
- New Delni. -
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pay scales in terms of the order of 5.3.2001 within three months of service of

their order, was also pleased to discuss in detail the order dated 5" March,
2001 issued by the Ministry of Home Affairs and observe that “Later approval of
5.3.2001 is unconditional, in view of the later approval of 5.3.2001, in our view,

nothing now survives in the present O.A.”.

6. That it is respectfully submitted in this regard that the matter regarding
implementation of the order of the Ministry of Home Affairs and the Hon’ble
Tribunal in OA No. 1887/2000 falls entirely within the administrative jurisdiction
of the Government of National Capital Territory of Delhi and the Answering
Respondent (i.e. the Secretary, Department of Expenditure, Government of

India) has no role to play in the matter.

7. That the Answering Respondent has not in any way disobeyed the

directions/orders passed by this Hon'’ble Tribunal.

8. That the Answering Respondent has the highest respect for the Hon’ble
Tribunal and shall never disobey or disregard the directions given by the

Hon'ble Tribunal.

PRAYER
In the facts and circumstances as submitted above, the Answering
Respondent most humbly prays that the Hon’ble Tribunal would be most

gracious to discharge notice of Contempt to the Answering Respondent

v

DEPONENT

(Respondent No.2). Itis prayed accordingly.

R

(C. M. V22UDEV)

. Secretary
Ministry of Finance
(Deptt of Expenditure)
New Delni,




~ VERIFICATION

Verified at New Delhi on this the )¢ ld/ay of September, 2001 that the
contents of the above affidavit are true and correct to my knowledge based on
official records and no part of it is false and nothing material has been

concealed therefrom.

DEPONENT
(C. M VASUDEV)
Secratary
Minist-y cf Finance
(Reptt of txrenditure)
New Delni.
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No°l4011/119/98-Delhi-II}
|- - Govermment of India 57
Ministry of Home Affairs

TN e

 NéwRDeihi, the 16th December; 1999f

To »
Q/f”éhé P;incipal\Secretéfy(?laﬁning):
Government of N.C.T. ‘of Delhi,

l, Kripa Narain Marg, )
pPpelhi-54,

Sub: Revision of pay scales of Assistant Progremmer/Data

wee.f., 11.9.1989 and 1,1.1996

sir, ] |

3 I am'difected to refer to the letter N6.10(12)79S/
UES/Plg./7348 cated the 27th July, 1998 of the Govt. of NCT
of Delhi on the subject mentioned above and to convey  the
approval of the Central Government for rewvising the pay

scales of Assistant Programmer and Data Processing

Supervisor under the Government of NCT of Delhi as under:

Dezignation of - Bxisting Pay Revised Pay

the post Scales Scales
(Rs) } (Rs)

I. Asstt. Programmer 1640-2900, 2000-3200
(Before V CPC) (we.e.f 11.5.89)
$500-9000 ©500~10500
{(after V CPC) (w.e.f 1.1.96)

I1 Data Proceseing  1640-2900 2000-3200

' Supervisor (Before V CPC) (w.e.£.11.59.89)

| 5500-9000 6500-10500
(asfter vV CPC) (wee.f. 1.1.96)
2. This sanction is issued subject to the condition

that the posts in EDP Cadre of. the Government of NCT of
DPelhi conform to the raticnalised pay structure and the

! terms and conditions laid down in the Ministry of Finance,

+ | Department o¢f Expenditure OM No.7(1)/IC/B65(44) dated

11.9.89 read with the OM No.7(1)/IC/86(44) Qated 12.1.90.

-~

CODt....Z/-

- cfvirance
Ministry, S .. diture)

X
(DepuNce)fche\ni.

2
. Yy ASUDEV)
\\\:// (C‘ héé(wmiﬂ"v

Processing Supervisor in Govt. of HNCT of Delhi .

taaci g -

T T
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| 3. " The expenditure involved will be met out of the
budget of the Government of NCT of belhi.
4, This issues with the approval of the Integrated
Finance Division of this Ministry vide their Diary
No°2456/3FA(P)99 dated 10,12, 99. o
é.- o ,lJﬂy Yours faithfully,
; _ _ s
: t)
(L.(J «Se Gupta)
; ‘Under Sacretary to thel'Govt. of India
S L . Ph: 301-8081
*V cpc - Fifth Central Pay Commission. B
Copy to: B
a% - - - ’
Jﬂ Nl .Controller c¢f Accounts, Govt. of NCZ of ‘Delhi,
a -7 Delhi. L
L,'Z. Integrated Finance Division, Mlnlstry of BHBome
Affairs, New Delhi w.r.t. the1r Dy.No. referred to
above,
o 3. Shri %.S. Bhatia, Uader Secretary, Ministry of

Finance, Department of Expenditure (E.III Desk),
North Block, New Delhi,

N \"“O

L(J‘S"Guota)
Under Secretary to the Govt. of India
Ph: 301-9081

* : N
V CPC - Fifth Central Pay Commission. dZﬁ/'

|
i \,\\
w7

Sty VA

%f G, M V*SUDEY)

Rer: ~ary
ooy o f Financs
/ Mini: tyrénduu‘-’m

(F‘ept! 0 w Delni.




| No. U, 130287201/72000-Delhi-1 .
: o P Government ol -India
~. &% 7 ' Ministry of Home Allairs |
) . '- . -
' North Block, New Delhi.

' . " ' Dated the s|yMarch, 2001,
To /

"shri Vivek-Rae,

\/ Secretary (Planning), i
Govt., of NCT of Delhi,
New Delhi.

Sub : Rev i‘sion of - pay scales of Assistant Programmer/Data Processing
supervisor in Govt. of NCT of Delhi w.e.f, 11,9.199 and
1,1, 1808, _

% ——
Sil‘, ' ’ . Q/")('L\\(/

| am directed to refer to Government A NCT of Delhi's lolter
Nu. 10(17)/795/DES/P1g/851Y dated the 6th Novembor, 2000 on tha nhinvo
captioned subject, and to convey the approval ol the Central Govornmont
to revising theé, pay scales of Assistant Programmer and Data Processing
Supervisor under the Government of NCT of Delhi as under:-

Designation of Existing Pay Revised Pay
the post Scales Scales
: (Rs.) (Rs.)
i Asstt, Programmer 1640-2900 2000-3200
¢ , (Before v CPC) S (w.e. . 11,49.8Y)
. 5500-9000 GAU0-10500
. . (after V CPC) (w.e.t. 1.1.90)
ReTS |
' 11, Data Processing 1640~2400 2000-3200
."A Supervisor. (Before v CPC) (w.e.f. 11.4.,8Y)
-QC \-'\ . .
"Cu . .+ 5500-Y000 6500-10500
S S (after V CPC) ~(w.ef. 1.1.90)
}9;1_3\,6.‘).“.&_,.} , ! e et i e n .. ‘
W) BT A "_'l‘hez expenditure involved will be met out of the budget of the |
e Government of NCT of Delhi. :
/ .
J. In terms  of O.M, No.7(1)/1C/86G(44) dated 11.9.1489 the
) recrultment rules may be slmultaneously amended in the light of the
;/‘ “inodel recruitment rules framed by Department of Personnel § Training. \
\\\'> An(:l.ur'dingly, designation, scales of pay, method of recruftment, direct’ '{,j
hn_,luslo.n e2tc, may be made as per the model reciultiment rulos o onsuro )
o “unitormity in . future. An action taken report in this regard mey. be
7/ lurnished to this Ministry at earliest. o
S <1.‘ " This lIssues 'with the approval of the Inlegrated Flnance Division
{\\1{', of  Ministry' of Home Affairs vide Dy.No.440/AFA(1)/2001 daled 27th
' ‘2-’)’ F'ebruary, 2001. : ' ~
S«‘)l . D
]’ ?-) ‘3 _ Yours faithtully,
S >::~~ . II -
Py S VN PR R
_ . ' CAMETRITT K UMALR 2/

'U_y. sceramry o tho Govl, ob I
. . - Tole @ Jdulb-sbyy
*V CPC - Fifth Central Pay Commission . "

' | / (@M VPASUDEV)
| : {ﬁb// ’ Serretary
_ ‘ g (

Ministry of Finance
Deptt of Exrenditure)
New Delai. N . e

ol




O R D E R (ORAL)

.’\. " Shri Justice Ashok Agarwal:-

Applicants herein are Assistant ProvecAmmers ol

Data Processsing Supervisors. They clatm  refisabioen
of ~pay in: the revised scale of  HNs.2000=-32000 '
revised) with effect from 11.9.1989 ar the datre nf

their joining whichever is later. Shri Vijay Pantdila,

the learned .advocate appearing on hehalfl of  the
respondents, has placed on record a commnication tf
5}3.2001 addressed Dby the Gnvvrnmvnl. ol leden,
Minlﬂiry of Home Affairs Lo LhcASurrvluu; rr|unn.ﬁu-

Guvvrnﬁent of NCT of Delhi wherebhy 1he Central
Government has approved the revision of pay scales of ' . “

ﬁ Assis tant Programmer and Data Processing Supervisor as -
) .

dl

claimed in the present OA. This is in addition to the
i approval similarly granLvd on 16.12.14999 at  Nnnesuns
el S lE iy

!
Al Lo the OA which approval was on certain conditian:

* ek upproval 6?“5WSW£EOLH18 uncondxlnnnnl In view
of -the later apbroval of 5.34.2001, in narooview,
nothiﬁg now survives in the presenl OA. Rrspnndrnls'
will qrqrt the revised pay scales as olaimed by the .
npplicnnl.".i‘z in térms of the aforesaid approval: of ‘_\\.

ﬂ, 03,2001 cxpediLioquy and within a period of 0 Tlooae | .

months from the date of service of Lhis order: |

- -

\\2 Present OA is disposed of in the aforestald
terms.\, |No costs, "/
L, ¥ no l

/[//(¢0\1ndun S, “tampt) ' Yashok Agnrwig v
Membﬂr (A) T Clairman
wigftey perrgtnee
CHRTIM L
CA®aba i

LR A1t rigetiT n/.:}

adhxgpéﬁ?whﬂQL}
@cotral Adminitrattve Triduna)

vt oandly, i fem)
Yiipcipnl Rench, New Dolh)

1\/](7
”v } (C. M. VASUDEV)
&\ _ " {S@r‘rpft*‘ v‘m’me
’ (Dég&g“yf;rr ‘diture)

New Delm.




’ IN THE CENTRAL ADMI{NHS’E‘RATWE} TRIBUNAL,
E‘EﬂNLKPAEﬁF‘%@ CH N jf DQ&JLHE

‘ O. A, HO. \&T ?(gm 2000
©© IN.THE MATTER OF :
o B VIS chandys
| - H H &'E . 4\'{ ....APPLICANTS
- - ' VERSUS
| : . : .
£ Vivell (e Er ~ ....RESPONDENTS

-~ ’Id‘he Reglstrar
sntral Administrative ’I‘nbunal

Principal Bench,
New Delhi.,

MEMO OF AFPPEARANCE

Please cnter my appearance on behalf of the

> Ls/Rcspon(anU “Y the aforesaid matter. 1 have been
N
uthonzad by thc A})J.e:mts/I\‘(.sl.)ondwts(to plead/defend the

matter herein above mentioned.

‘ _ ‘(R.V. SINHA)
| g Addl.Central Govt. Standing Counsel
540-54 1, Lawyers’ Chambers
"Patiala House Court

- Date : g C ch-l)%hi/




